21 TEM NO. 202 COURT NO. 4 SECTION | X

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No(s).838 O 2005

(From the judgenent and order dated 29-30/07/2004 in W, No. 1909/1991

of The H GH COURT OF BOVBAY)

DATTATRAYA S. KONDEWAR & ORS. Petitioner(s)
VERSUS
SCOLAPUR TALUKA KHADI GRAM UTPAD. S. SCC. Respondent ( s)

(Wth prayer for interimrelief and office report)

(For Final Disposal)

Date: 27/01/2006 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE B. N. AGRAVWAL

HON BLE MR JUSTI CE R V. RAVEENDRAN

For Petitioner(s) M. B. Subramanya Prasad, Adv.

M. A S. Bhasne, Adv. (Not Present)

For Respondent (s) M. Vinesh C. Sol she, Adv.

M. C G Solshe, Adv.



UPON hearing counsel the Court made the follow ng

ORDER
In view of t he letter circul at ed by t he
counsel for t he
petitioners, list the special |eave petition after four weeks.
[ Al ka Dudeja ] [ Radha R Bhatia ]

Court Master Court Master

| ear ned



